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CENTRAL AOMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

0A No31121/2001
o1121/2001,

New Delhi: this the ¢~ day of VURY  §2004%.

HON'BLE MR.S.R.ADIGE,VICE CHAIRMAN(A),
HON'BLE DRZAVEDAVALLI;MEMBER (3)

SiKeSinghaly = -
P-5/1, SBctor-13,
ReKoPuram ’

New Delhi=66,

235 ,C . Khurana’y.
A=41/1, DDA SFS Flats,
Saket,

NB\J Dalhi-17o

3, 5iRJIsubramanian,

D515 Govt¥d Qtrs.' Dev Nagary
N 8uw Delhi=5,

4. KA AnanthanarayananN

Flat No' 4&-6, pocket~8B,
Mayur .Vihar~II,

Delhi-31 S e Applican ted
(By Advocate: shri GiKFAgarual).
vbrsusﬁ
1 Union of India

through

Sec retary,
Ministry of Urban Deve10pment & Poverty Alleulatlon,

Nirman Bhauan
New De8lhi=11

Y 2. The AppOlnhnants Committee of the
‘ Cabinet
through

the Cabinet Secretary,
Govtd of Indiafy -

Rashtrapati Bhawany
New Delhi=4

3 The Sscretary, ‘
Union Public Service Comm1531on;

Shahaehan.Road,
New Delhi g1,

_4% HoK.o Srivastava;
68, Ankur Apariments,

patparganJ; IP Extsnsiony
Delhi=92

57 DS Sachdeva, y
N=4=3, M5 Flat, Sector13,
Re K.Puram,

New Delhi=66
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6. S.P “Lala'”’

Chief Engineer(P &S) CPUD,

Niman Bhayany -

Neuw Delhi=11 o ....RQSpondentsﬂ

(éy Advocate: Shri SiMJArif for Peficial res;;ondants'i%
shri Nikhil Nayyar for private respondents)

Applicants sesek a direction to transfer
immediately the incumbent of common post of Chief
Engineer( P &S)CPUD to his civil cadre post of CE(Civil)
and fill the common post of CE(P&S) by regular promotion
of Superintending Engineer(Electrical) to CE(Elec)
counting from 2 dats earlier to the date of DPC
proceedings Af‘or regular promotion of respondents Nof"a

and 5as Chief Engineers(Civil) with consequential benefit
3 Heard bo th sides%

331 fhe question of granting the relief prayed for,
namely the transfer of the incumbsnt of the common post
of CE(P&S) to his Civil cadre post o enable it to be
f’ilied by promotion of an SE(Elec) to which grade
applicants belong, would ariss only after there is an
approved panel of SUpdt:i‘;'tngineers(Elec) available for
making promo tions as CE (P&S) and it is established

that applicants are on that par'ueJ."E*3

43 In the absence of any materials furnishad by
applicants to establish the same; this 0A is clearly

premature and is therefore dismisseds No costsh]

sl W'/t =

( OR,A,VEDAVALLI ) (S.R.ADICE -
MEMBER (3) VICE CHAIRMAN(A).
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